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csP No. 972 0F 2017

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL,

MUMBAI BENCH

csP No. 972 ()F 2017

Undcr Scction 23O to232 ol
Companies Act, 2013

In the matter of Scheme of Amalgamation of

Mcghal Homes Private Limited (Transferor

Company l') and Ramshyam Infracon Private

Limited ("Transferor Company 2') with Copious

Developers and Farms Private Limited("Tralsferee

Company') and their respective shareholders

Mcghal Horr es Privatc Limitcd ... Petitioner Company

.Judgment / Ordcr dclivcred on 8th day of November, 2017

Coram

Hon'ble B.S.V. Prakash Kumar, Member (.Judicial)

tlon'blc V N asenapathy, Mcmbcr (Tcchnical)

For thc Pcti r(s): Mr. Ajit Singh Tawar and Mr. Rushil Aiya i/b Ajit Singh

'fawar& Co., Advocatcs for thc Pctitioner

Pcr: V Nallascnapathy, Member (Technical)

ordqt

1. Pctition Admittcd

for hcaring and final disposal on 29s day of November,20172. Pctitbn
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3. Lcarncd Counsel for thc Petitioner states that in pursuance of the

dircctions contained in Order dated 246 August, 2017 passed by the

National Company Lau, Tribunal, Mumbai Bench in the Company Scheme

Application No. 835 the meeting of Equity Shareholders was held on 3.d

October, 2017 and the requisite quorum was present and tlle Scheme was

approved unanimously by the Equity Shareholders without modifications.

Thc Chairman appointcd for thc mccting has filed his report along with

affidavit vcrifying his report dated sth Day of October, 2017 which is

anncxed to the petition as Exhibit G. The meeting of the Secured Creditors

was nol rcquired to be held as there arc no secured creditors in Petitioner

Company. 'l'he mceting o[ thc Unsecurcd Creditors was also not required

to be hcld and the Petitioner Company had sent individual notices to all its

Unsccured Creditors on 7u, day of September, 2017 as per the directions

givcn in thc Ordcr.

4. Thc Counscl for the Pctrtioner further submits as per the directions

)

contained in Order dated 24e August, 2017 passed by the National

Company Lau' Tribunal, Mumbai Bench in the Company Scheme

Applicarion No. 835 the Pctitioner Company submits that 30 days'notice

was served upon thc Regional Director, Western Region, Ministry of

Corporate Affairs, Mumbai Maharashtra and/or the Central Govemment,

lo Incomc'l'ax Departmcnt, to Official Liquidator Office on 12th September

2017 aod, to Registrar of Companies, Maharashtra, Mumbai on 18tt

Septcmber,20l7.

Thc Lcarncd Counsel for the Petitioner Company further submits that the

Pcririon is liled in consonance with section 23O to 232 of the Companies

Act, 2013 along with the Order passcd in Company Scheme Application

No, U35 of 201 7 by the National Company Law Tribunal, Mumbai Bench.

nl lcds( l0 (tcn) days bcli)rc thc datc tixcd for hearing, petitioncr to

pr.rblish thc notice of hearing oI Pctition in two local newspapers viz. ,,Free
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Pr( ss .Journal", in English language and translation thereof in

"NavashakLi", in Marathi language, both having circulation in Mumbai as

pcr Rulc l6 of the Companies (Compromises, Arrangements and

Amalg:l m.r t ions) Rulcs,20l6.

7 The Pe

by the

rcport

adverti

itioncr to filc an affidavit of service regarding the directions given

bunal 3 (thrce) days before the date fixed for final hearing and do

to this Tribunal that the direction regarding the issue of

cmcnt of thc noticc has been duly complied with.

sd/-
pathy, B.S.V. Kumar

t-
VN

Mem (r)

Datcd: 08.l l.20l7

Member {Jl
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